
2557 Written Answers        [ 13 MAR. 1961 ] to Questions 2558 
t[ GRANT OF PERMANENT SIGNATURE OF 

PERMITS TO BUSES PLYING BETWEEN TWO OR 
MORE STATES 

300. SHRI B. N. BHARGAVA: Will the 
Minister of TRANSPORT AND 
COMMUNICATIONS be pleased to state whether 
Government propose to lay down certain 
conditions governing the grant of permanent 
counter-signature of permits to buses which 
ply between two or more States and if so, 
what are those conditions?] 

 

tCTHE MINISTER OF STATE IN THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR): 
No, Sir. The operation of motor vehicles on 
inter-State routes is regulated in accordance with 
the reciprocal agreements entered into by the 
State Governments concerned. The Government 
of India have set up an Inter-State Transport 
Commission under Section 63-A of the Motor 
Vehicles Act, 1939 for the purpose of 
development, co-ordination and regulation of 
inter-State traffic. The | Commission  advises     
the State Gov- 

ernments on matters relating to inter-State 
road traffic bu+ the actua' grant of 
countersignatures is the responsibility of the 
Transport Authorities set up by the State 
Governments.] 

SUPPLY OF TELEPHONES IN AURANGABAD 

301. SHRI BABA SAHEB SAVNE-KAR: 
Will the Minister of TRANSPORT AND 
COMMUNICATIONS be pleased to state: 

(a) whether Government are aware of the 
various complaints from the public and 
Government officers at Aurangabad to the 
effect that telephones have not been supplied 
to them; and 

(b) if so, what steps have been taken or 
are proposed to be taken by Government to 
redress the grievances? 

UTHE MINISTER OF STATE IN THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR) : 
(a) Government are aware that there is a 
waiting list for telephone connections at 
Aurangabad. 

(b) Installation of a larger switchboard has 
been sanctioned and work is in hand.] 

 
 

†[ ]   English  translation.  


